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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI
ORIGINAL APPLICATION NO 525 OF 2022
IN THE MATTER OF:

LAXMI ... APPLICANT
VERSUS

M.O.E.F. & Ors. ... RESPONDENTS

AMENDED COMPLIANCE/ STATUS REPORT IN TERMS OF
ORDER DATED 17.10.2022, 06.09.2023 AND 15.12.2023 ON
BEHALF OF RESPONDENT NO. 2

MOST RESPECTFULLY SHOWETH:

Pursuant to the orders of Hon’ble NGT Principal Bench dated
17.10.2022, 06.09.2023 and 15.12.2023,in the present
Application, the present compliance/ status report is hereby

submitted.l, the undersigned, I do hereby swear as under:

1. That it is submitted that the Hon,ble Tribunal vide its order
dated 17.10.2023 has directed Respondent No. 2 to appear in
person before this Hon,ble Tribunal in the present matter and
the undersigned in compliance with the order of this Honorable
Tribunal has been regularly appearing before this Hon’ble
Tribunal. The matter pertained to protection of forest land
comprising of Khasra Number’s 848 (6 -11), 963/4 (2 -8),
969/1 (1-11), 725 (19 - 11), 729 (4 -4), 730 (0 -2),
954/2/1 (8 - 8), 961/1 (7 - 13) situated at revenue estate of

village Bhati, New Delhi.
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2. Respondent no. 2 is filing the present amended compliance/
status report in terms of order of this Hon’ble tribunal dated
17.10.2022. That the undersigned is producing a chart

containing details of tatima and demarcation carried out by the

office of undersigned.

KHASRA Remarks Attachment
NOS.

848 (6 -|This Khasra wholly |Copy of Notice dated |

11) belongs to Forest, and | 19.09.2023 and Map in
demarcation was done | OCR PDF for Khasra No.
to remove the | 848 is enclosed as
encroachment, notice | Annexure R-1 (Colly).
has been issued by
the undersigned office
on 19.09.2023.

963/4 ( 2 | Notice Issued By Copy of Notice dated

- 8) Tehsildar Saket on | 19.09.2023, Copy of
19.09.2023 for | Tatima Order dated
demarcation. The land | 22.09.2021 and Map in
of Van Vibhag is clear | OCR PDFfor Khasra No.
and possession has|963 is attached and
been handed over to | marked as R-2 (Colly).
the forest officials.

969/1 (1 - | Notice  Issued by |Copy of Notice dated

11) Tehsildar Saket on| 19.09.2023, Copy-+ -of
19.09.2023 for | Tatima order date
demarcation. As per|03.01.2023 and Map in
information available | OCR PDF for Khasra No.
with our office, the | 9609is attached and
forest Department is | marked as R- 3 (Colly).
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in possession.

725 (19 - |This Khasra wholly |Copy of Notice dated
11) belongs to Forest, and | 19.09.2023 and Map in
demarcation was done | OCR PDF for Khasra No.
to remove the | 726 18 - attached a8
encroachment, notice | Annexure R-4 (Colly).
has been issued by
the undersigned office
on 19.09.2023.

729 (4 -4) | This Khasra wholly | Copy of Notice dated
belongs to Forest, and | 19.09.2023 and Map in
demarcation was done | OCR PDF for Khasra No.
to remove thé 729 is attached and
encroachment, notice | marked as R-5 (Colly).
has been issued by
the undersigned office
on 19.09.2023.

730 (5-19) | Notice  Issued by |Copy of Notice dated
Tehsildar Saket on | 19.09.2023 and Map in
19.09.2023 for | OCR PDF for Khasra No.
demarcation.The 730 is attached and
Forest owns only 2 | marked as R-6 (Colly).
Biswa land which is
vacant and possession
is already with the
forest officials.

954/2/1 Notice  Issued by | Copy of Notice dated

(8 -8) Tehsildar Saket on | 19.09.2023, Copy  of
19.09.2023 for | Tatima Order  Dated

demarcation.

26.09.2022and Map in

Demarcation has been

OCR PDF for Khasra No.
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done on 23.09.2023
However, villagers
created hindrances
during the demolition
and as per information

available with our

954 is attached and
marked as R-7 (Colly)

office that  Forest

Officials are taking

necessary  steps to

clear the

encroachment.
961/1 (7 - | Notice Issued f‘by Copy of Notice dated
13) Tehsildar Saket on | 19.09.2023 Copy of

19.09.2023 for | Tatima Order Dated

demarcation. As per
information available
with our office, the
forest Department is

In possession.

26.09.2022 and Map in
OCR PDF for Khasra No.
961 is
marked as R-8 (Colly)

attached and

3. That it is submitted that as per demarcation report dated

23.09.2023 revenue record has been updated. Copy of the said

record is annexed and marked as Annexure R- 9

That in keeping view of the above facts and circumstances it is

prayed to this Hon,ble Tribunal that the submission may be

taken on record and undersigned assures that the orders

passed by this Hon,ble Tribunal shall be complied with.
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SDM (Saket)
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ANNEXURE R-1 (COLLY) S

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 250§ Mot L) "‘2“”* Dated:- /.,),,,;3
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Sub: Demarcati(:n/ldenﬁfications/Joint Survey of Khasra No&48 ﬁ“pqé& @?"9)
visge. SRR ... of sub Division Saket, AR, 7257() 729 U\"D, 730(c~2)
- ASY (38) 36)(H2) :

It is hereby to inform you that the demarcation of above mentioned numbers has been fixed
for -?",";)l 10122 at ./ AR, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ,g, A 13 L, 2 ,}_ “” 7 ( A*’_t»o /}‘410/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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ANNEXURE R-2 (COLLY)

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U 1“2“’* Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................
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n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. e (H\) 1RS (.CH\) ,7&9 (“‘*9,,730@’"7—)
Sir, AsY (38) qs) (‘Hs)

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % : (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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TI5RSSISTANT / SDM (SAKET)
IN THE COURT OF REVERUBRSS 1 CovT. OF NCT OF DELHI 8 .

REVENUE DEPARTMENT: DISTRI
M. B. ROAD: SAKET: NEW DELHI

Dated : QZ}O Cf)207/f

" o.SDM/Saket2021/353~ 6 4
RA NO. 963 Min, VILLAGE BHATI

TATIMA CASE, KHAS

ORDER
This order shall dispose-off the proceedings of Tatima in respect of the land comprising khasra no. 963 min
situated in the revenue estate of village Bhati, New Delhi.

stituted in the year 2019. During the proceedings the matter was taken

Whereas, Tatima proceedings were in
ncies.

up a number of times. Notices were served to all the concerned parties/ age

Min has the area of 12 Bigha 16 Biswa of

Whereas, as per the report of Patwari and record, Khasra no. 963
ave share in the Khasra No. 963:

village Asola and as per the Record following parties/ agencies h

i) M/s Aplus Pvt. Ltd. (04-08)
it) Hans Foundation (04-00)
iii) M/s Ashok Estate (02-00)
iv) Forest Land (02-08)

Whereas, the matter was last taken up for hearing on 26-08-2021, in the presence of all concerned i.e.
Panchayat Secretary on behalf of Gram Sabha, Sh. Tajuddin, Deputy Range Officer for and on behalf of
Forest Department (South), Sh. Sanjeev Kumar (Patwari) for and on behalf of Revenue Department, Present
Sh. Anil Mahender on behalf of A Plus Estate Pvt. Ltd, Ld. Counsel Sh. Devi Ram on behalf of Hans

Foundation.

Whereas, the forest had requested to allot forest area of Khasra No. 963 adjacent to existing forest area vide
letter no. 13939 dated 09/07/2020.

And whereas, Aks Sizra was shown to all concerned parties/ agencies and they all agreed to the Tatima
without any objection.

Now, therefore, Tatima of Khasra No. 963 Min of Village Asola is finalized as below:

S.No. | KhasraNo. | Area Owner

I 963/1 = | 4-8 M/s Aplus Pvt. Ltd.
11215 963/2 |40 Hans Foundation

34 963/3 i |12-0 40 M/s Ashok Estate
14. 963/4 12-8 Forest Land

Lva‘l'fqa”}"a't‘wari is directed to update the Revenue Record accc:\r%D :
Y

2 »%&.’ri_,b;-,f T

'b%? E\ O,j‘o'\"\ () e

L = (ANKITA MISHRA, IAS)

“.-77 REVENUE ASSISTANT/ SDM (SAKET)
DISTRICT(SQUTR),

St Forest (South), Forest and Wild Life Department, GNCT of Delhi, Nea
o p et taialad, Now Delhi.- B i e
3DO (South), GNCTD, M.B. Road, Saket, New Delhi, S ot o L e
Tehisilda (Saket) GNCTD, MB Road, Suker, New Delh ;
5 “;me . sg::ltf.: Iﬁ:giaz;gml the tr]!]i-recti(;m to serve this order on the suit land by way of
G O SRICUOUS P as per this order make nece ion i
A'PIUSPVt-Ltd.,l’(hNo963Mm, Village Bhati, New Delhi T A St

O A PR A

L ol
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U 1“2“’* Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................

---------------------------------------------------------------------------------------------------------------------

n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. e (H\) 1RS (.CH\) ,7&9 (“‘*9,,730@’"7—)
Sir, AsY (38) qs) (‘Hs)

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % : (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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IN THE COURT OF REVENUE ASSISTANT / SDM (SAKET)
REVENUE DEPARTMENT: DISTRICT - SOUTH: GOVT. OF NCT OF DELHI

M. B. ROAD: SAKET: NEW DELHI
Dated : 03 / 01/ 2015

No.SDM/Saket/2022/ 15
TATIMA CASE, KHASRA NO. 969 Min, VILLAGE BHATI

ORDER

This order shall dispose-off the proceedings of Tatima in respect of the land comprising khasra no. 969
min situated in the revenue estate of village Bhati, New Delhi.

Whereas, Tatima proceedings were instituted in the year 2019. During the proceedings the matter was
taken up a number of times. Notices were served to all the concerned 969Min has the area of 02 Bigha 11
Biswa of village Bhati and as per the Record following parties/ agencies have share in the Khasra No.

969:
(1-0)

i) Hans Foundation
(01-11)

ii) Forest Land

Whereas, the matter was last taken up for hearing on02-01-2023, in the presence of all concerned i.e. Sh.
Tajuddin, Deputy Range Officer for and on behalf of Forest Department (South), Sh. Ram Khilari
(Kanungo) for and on behalf of Revenue Department and Sh. Manas Swain present in person for

respondent.
Whereas, the forest department had requested to allot forest area of Khasra No. 969 adjacent to existing
forest area vide letter no. 13939 dated 09/07/2020.

And whereas, Aks Sizra was shown to all concerned parties/ agencies and they all agreed to the Tatima
without any objection and also signed on the draft Tatima Map in respect of Khasra Number 969 of

village Bhati.
Now, therefore, Tatima of Khasra No. 969 Min of Village Asola is finalized as below:

[ S.No. Khasra No. | Area Owner
I 969/1 1-11 Forest
(2. 969/2 1-0 Hans Foundation

File consigned to Record Room. Halga Patwari is directed to update the Revenue Record accordingly.

Waikhom Nydia De'z, IAS (Prob.)

REVENUE ASSISTANT/ SDM (SAKET)
DISTRICT (SOUTH)

Copy to :-
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Copy w"n\e Deputy Counservator of F (S
1 epuly ‘orest (South), Forest i s
Near Shooting Range Tughlakabad, New Delhi. il

2. The BDO (South), GNCTD, M.B. Road, Saket, New Delhi
3. The Tehsildar (Saket), GNCTD, MB Road, Saket, New Deli
4. The Halqua Patwari (Village Bhati), with the direction to serve this order on the suit land by way

of pasting at some conspicuous place and as per this order make necessary updation in the
records.

5. Hans Foundation., Kh.No. 969 Min, Village Bhati, New Delhi.

12
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ANNEXURE R-4(COLLY)

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U 1“2“’* Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................

---------------------------------------------------------------------------------------------------------------------

n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. e (H\) 1RS (.CH\) ,7&9 (“‘*9,,730@’"7—)
Sir, AsY (38) qs) (‘Hs)

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % : (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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ANNEXURE R-5 (COLLY) 16

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U 1“2“’* Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................

---------------------------------------------------------------------------------------------------------------------

n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. e (H\) 1RS (.CH\) ,7&9 (“‘*9,,730@’"7—)
Sir, AsY (38) qs) (‘Hs)

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % : (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U % Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................

---------------------------------------------------------------------------------------------------------------------

n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. Aea(R), s (,CH\) ;729 0“9, 730 (0‘7—)
Sir, ASY (3-0) A6)(H2) :

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % ] (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U % Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................

---------------------------------------------------------------------------------------------------------------------

n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. e (H\) 1RS (.CH\) ,7&9 (“‘*9,,730@’"7—)
Sir, AsY (38) qs) (‘Hs)

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % ] (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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e | IN'THE COURT OF REVENUE ASSISTANT / SDM (SAKET)
NUE DEPARTMENT: DISTRICT - SOUTH: GOVT. OF NCT OF DELHI
M. B. ROAD: SAKET: NEW DELHI

No.SDM/Sakev2022/ 224 4

Dated: 2 £/09 (2222
TATIMA CASE, KHASRA NO. 95472 Min, VILLAGE BHATI

RDER

T}Tis ?rder shall dispose-off the proceedings of Tatima in respect of the land comprising khasra no. 954/2
min situated in the revenue estate of village Bhati, New Delhi.

Whereas, Tatima proceedings were instituted in the year 2019. During the proceedings the matter was taken
u;? a number of times. Notices were served to all the concerned 954/2Min has the area of 15 Bigha 19
Biswa of village Bhati and as per the Record following parties/ agencies have share in the Khasra No.
954/2:

] M/s RDG Estates Pvt.Ltd (7-11)
ii) Forest Land (08-08)

Whereas, the matter was last taken up for hearing on 09-09-2022, in the presence of all concerned i.e. Sh

Tajuddin, Deputy Range Officer for and on behalf of Forest Department (South), Sh. Ram Khilari
(Kanungo) for and on behalf of Revenue Department, Counsel Sh. S.Ahmed on behalf of M/s RDG Estate
Pvt.Ltd.

Whereas, the forest department had requested to allot forest area of Khasra No. 954/2 adjacent to existing
forest area vide letter no. 13939 dated 09/07/2020.

And whereas, Aks Sizra was shown to all concerned parties/ agencies and they all agreed to the Tatima
without any objection,

Now, therefore, Tatima of Khasra No. 954/2 Min of Village Asola is finalized as below:

S.No. | KhasraNo. | Area Owner
i 954/2/1 8-8 Forest
A 954/2/2 7-11 M/s RDG Estate Pvt.Ltd.

File consigned to Record Room. Halqa Patwari is directed to update the Revenue Record accordingly.

Rustg=l-
(RAKESH SINGHAL)
VENUE ASSISTANT/ SDM (SAKET)

DISTRICT (SOUTH)
Copy to :-
1. The Deputy Conservator of Forest (South), Forest and Wild Life Department, GNCT of Delhi. Near
Shooting Range Tughlakabad, New Delhi.
2. The BDO (South), GNCTD, M.B. Road, Saket, New Delhi,
3. The Tehsildar (Saket), GNCTD, MB Road, Saket, New Delhi
The Halqua Patwari (Village Bhati), with the direction to serve this order on the suit land by way of

pasting at some conspicuous place and as per this order make necessary updation in the records.
5. M/s RDG Estate Pvt. Ltd., Kh.No. 954/2 Min, Village Bhati, New Delhi.

o
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (SAKET)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M. B. ROAD : SAKET : NEW DELHI

F.No.SDM(Saket)/2023/ 20§ Mok U 1“2“’* Dated:- | § /7}”,:3
NOTICE

: &y.cnmmmm&ﬁmk?gm.&@x\mu\&ﬁﬁ%b‘r@»\\&w»@
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M’A.Hom&..Fom.c.lai\‘m.\....ﬁ{.u...&f.i\\?ﬁ:&.bk&&flﬁ.., .............................

---------------------------------------------------------------------------------------------------------------------

n

Sub: Demarcation/Identifications/Joint Survey of Khasra No 843 ﬁ"‘pqé& @"9)

Viﬂage...&\aqﬁ ............. of sub Division Saket. e (H\) 1RS (.CH\) ,7&9 (“‘*9,,730@’"7—)
Sir, AsY (38) qs) (‘Hs)

I't is hereby to inform you that the demarcation of above mentioned numbers has been fixed
..... /14013 at [ 30, AM and the meeting point will be O/o SDM (Saket) New Delhi.

You are therefore requested to please depute to the authorized official (S) parson of your
department to remain present at the office of undersigned on the above mentioned date and time in

case of any clarification, you may feel convenient to call..ﬂ.g..’.l.’. 13 '1;'} % : (ﬂg.eﬂgio/\

This may kindly be accorded “Top Priority”, payment for T.S.M. Surveyor will be made
through respective applicant/agency.

Yours faithfully
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IN THE COURT OF REVENUE ASSISTANT / SDM (SAKET)
REVENUE DEPARTMENT: DISTRICT - SOUTH: GOVT. OF NCT OF DELHI
M. B. ROAD: SAKET: NEW DELHI

e e ——————————— 2.

No.SDM/Sakev2022/ 2 2 S Dated: 26 /09 Jo022

TATIMA CASE, KHASRA NO. 961 Min, VILLAGE BHATI
ORDER

This order shall dispose-off the proceedings of Tatima in respect of the land comprising khasra no. 961 min
situated in the revenue estate of village Bhati, New Delhi.

Whereas, Tatima proceedings were instituted in the year 2019. During the proceedings the matter was taken
up a number of times. Notices were served to all the concerned 961 has the area of 15 Bigha 7 Biswa of
village Bhati and as per the Record following parties/ agencies have share in the Khasra No. 961:

i) M/s RDG Estates Pvt.Ltd (7-13)
i) Forest Land (7-14)

Whereas, the matter was last taken up for hearing on 09-09-2022, in the presence of all concemed i.e. Sh.
Tajuddin, Deputy Range Officer for and on behalf of Forest Department (South), Sh. Ram Khilari

(Kanungo) for and on behalf of Revenue Department, Counsel Sh. S.Ahmed on behalf of M/s RGSB Estate
Pvt.Ltd and M/s Ashon Estate: Pvt.Ltd.

Whereas, the forest department had requested to allot forest area of Khasra No. 961 adjacent to existing
forest area vide letter no. 13939 dated 09/07/2020.

And whereas, Aks Sizra was shown to all concerned parties/ agencies and they all agreed to the Tatima
without any objection. -

Now, therefore, Tatima of Khasra No. 961 Min of Village Asola is finalized as below:

S.No. | KhasraNo. | Area Owner

i 961/1 7-13 Forest

2. 961/2 7-14 M/s Ashon Estate Pvt. Ltd
and M/s RGSB Estate Pvt.Ltd

File consigned to Record Room. Halqa Patwari is directed to update the Revenue Record accordingly.

(RAKESH SINGHAL)

E ASSISTANT/ SDM (SAKET)
DISTRICT (SOUTH)

Copy to :-
1. The Deputy Conservator of Forest (South), Forest and Wild Life Department, GNCT of Delhi, Near
Shooting Range Tughlakabad, New Delhi. ;
2. The BDO (South), GNCTD, M.B. Road, Saket, New Delhi,
3. The Tehsildar (Saket), GNCTD, MB Road, Saket, New Delhi
4. The Halqua Patwari (Village Bhati), with the direction to serve this order on the suit land by way of
pasting at some conspicuous place and as per this order make necessary updation in the records.
M/s Ashon Estate Pvt.Ltd R/o Khasra No. 961min of Village Bhati New Delhi.
6. Ms/ RGSB Estate Pvt.Ltd R/o Khasra No. 961 min of Village Bhati New Delhi.

oo
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